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to the services In the interest of recruiting
pers< ns at a younger age to these premie
services, Government have, with effe :t from
the examination to be hek in 1985, decided
that the upper age limit should be raised to 26
years.

I weuld like ,o say something about the
general feeiing often expressed in various
quarte s that recruitment to higher service;, is
largely dominated by the mor, affluent classes
of society and that the selection gives undue
weightage to suferficial veneer of public schoc
1 education and sophistication. Government
have carefully considered this aspect of the
matter, particularly with regard to the
recruitment made to the higher services
through the Civil Service Examinations and
the following steps have been ta<en to help
candidates with rural background in this
regard:

(i) The paper on English is of
matriculatio I or equivalent standard and is
only qualifying in nature. Marl s in this
paper are not counted for competitive
ranking.

(ii) An cption to answer the subject
paper either in English or in any of the
Indian languages included in the Eighth
Schedule to the Constitution has been given
to the candidates.

(iii) Ma ks allotted for optional papers is
higher as compared to the papers in general
studies.

' (iv) Le;ser weightage has been given to i
iterview test and, as already mer tioned by
me, candidates can take the interview in an
Indian language it they so desire.

(v) Ad litional papers of postgraduate
level for IAS/IFS as included in the old
scheme examination have been dispensed
with in the new -ystem of examination.

I may take this opportunity to assure the
Members that the various suggestions that
they have made in the past wl ile considering
the f srlier reports of he Commis"sHin have
been given the i tmost attention and I am

and Regulation Amdlt. 74
Bill, 1984

sure the discussion on the report now under
consideration will be equally fruitful in
generating new ideas for improving personnel
administration in Government. I need hardly
add that the Government as well as the
Commission would welcome suggestions of
this House for furtner improving the
procedures of recruitment to Civil Services.
Thank you.

The question was proposed.

Message from the Lok Sabha

I. The Industries (Development and
Regulations) Amendment Bill, 1984.

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): Before 1 call upon the next
speaker, 1 will dispose of a formal matter,
report by the Secretary-General.

SECRETARY-GENERAL,; Sir, I have to
report to the House the following message
received from the Lok Sabha signed by the
Secretary-General of the Lok Sabha:

"In accodance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Industries (Deve-
lopment and Regulation) Amendment Bill,
1984, as'passed by Lok Sabha at its sitting
held on the 3rd March, 1984."

Sir, I lay the Bill on the Table.

DISCUSSION RE. THIRTY-SECOND

REPORT OF THE U.P.S.C. FOR THE

PERIOD FROM APRIL 1, 1981 TO
MARCH 31, 1983

SHRI SYED SHAHABUDDTN (Bihar): Mr.
Vice-Chairman, Sir, at the outset, I would like to
draw the attention of the House to the fact the
report pertains to period April 1, 1981 to March
31, 1982. It was laid on the Table of the House
on 2nd March, 1983, i.e. a year later, and it is
being taken into consideratioi .  today on the
first anniversary of its
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being tabled in the Rajya Sabha, ie. on
3rd March, 1984. That is to say, we are
discussing a report which is two years
out-of-date. The hon. Minister has
offered no explanation at all how this has
come about. Perhaps, the U.P.S.C, itself
took its time to submit the report. But
they did it within the first year of the
completion of the period under review
because it was brought before th; House
within a year when it became due. Then
why did the Government take one whole
year to table it and why did the Minister
take another whole year to bring it up for
discus ¢ sion? It simply passes my
imagination. I can only conclude that
whatever might be the affirmations made
by the hon. Minister in the opening
statement, the Government simply does
not care. May be they do not care for the
prestige of this House, may be they do
not care at all for the morale of the Civil
Services, may be they have no concern at
all for the status of the Public Service
Commission. I leave it to the hon.
Minister to enlighten us about his motives
or what is the extent of the concern of the
Government that is ruling our country
today unfortunately about the moral of
the Civil Services, about the status of
education in our country, about the
pattern of administration in our ountry,
which are all matter of importance.

SHRI P. VENKATASUBBAIAH:
May I interrupt the hon. Member? The
date of receipt of typed copy Irom the
U.P.S.C. was 23-6-1982 Date of receipt
of the printed English copy—31-1-1983;
Hindi copy 9-2-1983. Date on which it
was laid on the Table was 2-3-1983. Date
of issue of notice to Rajya Sabha was 5-
8-1983. So, there is no delay on the part
of the Government. The mor*-n: we
received from the UPSC, we have taken
steps to place it on the Table of the
House. So, the h 'Jo. Member may
appreciate the speei with which the
Government has pi'.ed it on the the
Table of the Hou?,?.
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SHI SYED SHAHABUDDIN: Mr.
Vice-Chairman, Sir, I am sorry, the hon.
Minister's exp'anation dees not hold
water. But I 'shall not cross swords with
h[m on this point. The very fact that a
Report as important as this, one of the
most important Reports that come
annually before the House and which is n
constituional obligation, is be.ng debated
two years out of date sneaks to- itself.
Surely, the Government car manege prim
more expenditiously. That is a reflection
on the efficiency of ths Government,

Mr. Vice-Chairman, Sir as / look at
Appendix III of the Report, I find that the
workload -4 ttw Commission has been
increasing. The strength of the
Commission remaining more or less the
same. This has led to a natural conclusion
that at the end of each successive year,
the biicklog is bigger. I give only one
instance. One block of work which takes
up a lot of time of the Commission is
recruitment through interviews. On 1-4-
1980. there were 349 cases pending
relating to 1403 posts. A cei't&in number
of casej were referred to them during the
year under review. A certain number of
cases were disposed of durig the year
munder review. At th, end of the year,
that is, on st April, 1982, the figure of
349 has jumped to 554 and 1403 has
jumped to 2132. T would like the hon.
Minister to kindly pay some attention to
this phenomenon. I do not know whether
the Commission has suddenly-become
more inefficient. But I can see that their
workload has been increasing and
something needs to be done about it.

I have myself made certain suggestions
on the floor of the House about how to
reduc© the workload of the Commission
specially after the establishment of the
staff Selection Commission. I do not see
why -the Assistants' Grade examination
and the. Stenographers' examination
continue to be—if they are—
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ii*ld by the Union Public Service
Commissioi. I hav, pleaded here that they
should be concerned only with the ! enior
appointments. The staff appoi itments
have wisely been transferred to another
Commission, established for that
purpose. I do not see way these
Assistants' Grstcfe and Stenographers'
examinations continue to b( handled by
the UPSC.

The other block of work relates to th,
appointments under various Union
Territory Administrations, Union Ter-
ritory apo ntments are on par with the
State appointments. The Constitution
does permit the appointment of more
Publi: Service Commissions. And I hav,
referred to tlus and pleaded here in this
House that a separate Commission on the
pattern of the State Public Service
Commissions, enjoying the sam, status,
the same qualifications for its
membership, should b, appointed to deal
with all Services and appointments that
fall under the Union Territories. That will
consi< er ably reduce the burden and take
iway junior appointments that are 1 )day
being handled by a high-level
Commission like the UPSC. For example
I And that the gardeners of the De'hi
Municipal  Corporation are  being
appointed through the Union Public
Service Commission. I do not find any
justification at all for that.

Another thing I would suggest is that
there is a lot of discontent today, and I wo
fid like the hon. Minister to note tl at
about the senior level appointments in the
public sector undertakings. I know tliat
there is a Board in the Ministry of
Finance  which  looks after the
appointments of Directors. I am not
talking about Directors it all. I am talking
about what can i>, called th, Group A
posts in the public sector undertakings,
comparable to, what had been called
before, th 3 Class-I posts in the Gov-
ernment ef India. A time lias come when
these will no longer be many deputatioi 5,
lateral transfers. Each public sector
undertaking or group of unaertaki igs is
creating .it-, own cadre.
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8 P.M The time has come, therefor tc,
regulate  thes,  appointments an
recruitment to these posts and, there
fore, my humble suggestion is thi there
should be a combined Publi Service
Commission fcr recruitment i the public
sector undertakings belo\ the level of
Directors at the Grou; 'A' level. If these
three steps ar taken surely the load of
the Com mission will come down and
the shall be abl. to pay much greate
attention, much more detailed atter tion,
to their basic duties and func tions.

Now, Sir, I find that as far a, thei
other functions are concerned, th
Departmental Promotion Committe* ar,
supposed to meet annually wit respect
to a prescribed date on specified date.
Seniorities on thi date matter. If you dj
not hold tr meetings of the DPC on that
part: cular date, then the rights of varioi
people are violated. The only way i
which this injustice can be prevente is
by seeing to it that the DPCs me at least
onc, a year, close to the pre; cribed date
and regularly every yea It should not be
that they meet or year and do not meet
another yea Then th. backlog starts
mounting ar the zon, of selection gce
on changir its complexion which means
that il justice can be done. New, I find
th. in many cases DPCs are not held :
time. This is a complaint which, I a
sure, has reached th, attention of tl hon.
Minister, and I would like request him
to see to it that instru tions for
monitv.ing and drawing tl attention of
his colleagues in tl various Ministries,
and departments the Government of
India are issui and it js ensured that the
meetini of the DPCg ar, held in time and
r gularly.

Secondly, Sir, I find that on pa 15 of
the Report the Commission / charged
the Government for improp assessment
of vacancies. Now, makes a very
interesting readh Wher, the initial
assessment was 1 the final
appointments wer, 215—t
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ies. In another instance th, initial sessment
was 14 and the final ap-intmenUi were
145—again ten times.

another instance the initial assess-2nt wa*
51 and the corresponding ur, was 369—
more than seven nes. In another instance it
was ree times. Where tha ratio is more a,
one, say 1.5 or even 2, I am not ithered.
That much of inaccuracy implicit in the
system. But an in-curacy of the order of ten
times and ven times and five times or three
nes is simply not understandable.

shows mala fide. Mr. Vice-Chair-an, and |
would request the hon. inister to go into this
question of ala fides, whether or not a
deliberate 'ort is being made either to bring
in iople from the backdoor so that the
tcancies are expanded in order to
commodate certain people or, per-ips,
initially they are under-assess-

in order to keep out certain people,
pecially if they relate to promotion icancies.
Therefore, this matter eds to be looked into.
If in any partment this initial asessment
goes rong by more than 100 per cent—
grant it the leeway of 10O per cent,
it is one, let it be 2, but not more an two—
they should b, warned

out it.

Sir, the Commission has also said at g, 198
about the delays in appointments and they
have given , long list, ter the selection has
been made by e Commission. It i fantastic.
Ther, e 11 instances quoted ther, in which e
Government did not make the re-uitment
even on, .year after it was mmunicated by
the Commission. ie machinery is slow. I
know, but at it can be so slow. I cannot
under-ind. Therefore, Mr. Minister, you ve
to look into this question, why it that a
selection made by the immission charged
with this consti-tional duty, which you are
honour und and Constitution bound to reset,
from which you simply cannot n away,
takes ?0 much time to be Iplemented. (Time
Bell rings). Sir. will take three or four
minutes t.te.
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Sir, again I find that on page 280 a long list
of temporary apointments made in the
exigencies of public interest is given.
Appointments are made to temporary ports,
which should normally be referred to the
Commission by the Government itself, in
anticipation of proper recruitment by  the
Commission. Now, surely, it is  the duty of
the Government, having made the recruitment,
the very next day to refer it to the Commission.
Now here there are instances where not one
year, Mr. Vice-Chairman, but 4 years, and in
one instance 7 years, have elapsed before
the temporary appointment mad by the
Government—which the Government was not
competent to do—was communicated to the
Commission.  And mind ycu, no Janata
Government argument will lie here; th,
appointment was made in 1974 when the
Contj.-ess Government was in power, and the
communication to the Commission was also
made when this particular Government took
over. So, I would request the hon. Minister to
look into it and issue necessary directions.
Yes, public exigencies do require that certain
appointments ~ be made urgently; but then
when you recognise the authority of the
Commission, you must immediately com-
municate what you have done, to the
Commission, either for fresh recruitment or for
ex post facto approval.

Coming to civil services examination, I
personally very much welcome the lowering
of the age. I also wrote to. the hon. Minister
ebout it, because I believe, the very concept of
permanent civil service requires that you catch
people young and mould them and give them
the correct approach. The approach that we
should have today in our country is the
approach of a welfare State, th, "approach of a
socialist society, and I do hope that with the
training tliat you give them, you make them
imbibe this approach, the ethos of a socialist
State, a welfare State, when they are young.
Therefore, I welcome it.

But 1 must say that the country feels as a
whol, that the quality of recruitment is going
down. I do not hold the Commission
responsible for
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it; but certainly tie data provided by the
Commission sh raid open our eyes to the fact
that ¢ jality of education in our country i,
going down. Disorientation in our education
system is evident by the facts of which the
Commission inforr. s ug that they are not able
to find qualified people for a whole lot of
technical posts and general posts. Ii is
something the hon. Minister should ¢
immunicate to the Education Minister and to
other authorities and see, that thi; aspect of our
education i -lept in view.

I find that Ind an languages have
now bee, provided mor, status and
they are recognised not only a; sub
jects but as medium of examination as

well as of interviews. I personally
feel that when y ni accept English or
Hindi a; the link language and when
each State virtu; Hy accepty .a regio
nal ltnguage, 1 fi el a little concerned

with this special) lation in a particular
language. If an ,fncer specialising in
a particular lanj jage 1is finally allot
ted to a State, where that language
is of no use whal use is he? It would
mean the end of the all-India charac
ter of the service, in due course, if
not today. Eithe- you will have to
break up the service into so many
linigujfstic -er vices—Hindi-walas
would do better in Hindi area and
Tamil-walas in Tamil area—o, you
have the foresi ,'ht to consider the
logical  conclu ion before  you
allow thip 72t of specialisa-. tion.'
After>  alt an adtminisHrator does require a

certain felicity of expression, a cert in capability
of presenting hig point of view, that is why, a
generalist wa so important , skill in the matter of
expressing his views, of logically arg jing a case,
ability to sum up' a situ; tion, to make recom-
mendations, to convey and communicate to th,
people and to the higher-ups.  These we, the
skills required. But these are row to be exercised
in our service through specified languages.
You ca mot have these skills when your offl
'ers are not nroficient in the languag 1 of
administration-Centra] or Stae where they serve.

[ 3 MARCH, 1984 |
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I finally  come to the question of success
ratio in Civil Services Examinations.  Very
interesting data have been given. I will not go
into the details.  The success ratio of various
universities have been related to the number of
candidates from a university and the number
of candidates who became successful. This, to
my mind is likely to mislead the public
because th, number of candidates appearing
from a particular university should also be
related to the number of students enrolled in
that university. There are universities in our
country which hav, 200,000 students and
there are also universities in our country which
have got 8,000 or 5,000 students. 1 find that the
r’tio varies from 1:2 to something like 1:44. This
wide variation shows the wide variation in the
quality of education that we  provide to  our
children. This shows th, elitist  culture which
the Government of India hag slowly imported
into our country. Some universities are
centres of excellence and about other
universities, they just do not bother. Now, this
goes against the very objective of the
Government to equalise opportunity.  Unless
you equalise the opportunities for education,

for good education, there will be no equal
opportunities for people coming from
different regions or classes.

There is one more fact here. I find that ten
universities out of 120 to 130 universities in
the country, alone make for more than 50 per
cent of the candidates who appear at the final
examination of the civil services. Out of
8.000. 4,000 add come from only ten
universities. Surely, this matter is to be
probed, why thi is so, because, this will mean,
a certain regional bias being injected. This will
eventually leadto . ..

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): This is more of a concern to th,
Education Ministry.

SHRI SYED SHAHABUDDIN: This
comes from this report. I am using the data
from this report. That is why. I said that this
report is very important because this gives us
an
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the way our educational system and *"e
administrative system is operating.

My final point. Our society is . a
segmented and plural society. You hav,
talked about merit. We all want
meritorious administrators. But we must
also recognise now that merit sometimes
is merely a manoeuvre by the status quo
forces, by the people in power, to
maintain themselves in power. What they
decide as good is meritorious. What does
not fit into their cultural othes is not
'meritorious. But quite apart from this
argument, you have mentioned about the
entry of Scheduled Castes and th,
Scheduled Tribes under reservation.

You know that the Mandal Commission
recently appointed by the Government
pleaded that the other Backward Classes
who form 52 per cent of th, population iP
this country should have adequate
representation in the services, on ground,
of social justice. I am afraid this has not
been accepted so far by IThe Government
or ai least this is still under consideration,
I think, for a long enough time. Therefore,
I would suggest that where this question
of social justice is concerned, if you want
administration to be responsive and
responsible to th, urges of the various
segments of the society, you ought to do
something positive about the Mandal
Commission Report.

In this connection, I would like to draw
the attention of the hon. Minister to the
Prim, Minister's directive about raising
the under-representa-tion of minorities in
th, services. Now, she said that coaching
facilities should be provided for
minorities. I would like to know from the
hon. Minister whether any step hay been
taken so far. I am surprised, Mr. Vice-
Chairman, that on the one hand, the Gov-
ernment say, that they are anxious to
remove this under-representation of
various segments of the population. On
the other, day in and day out, in this
House and outside the House, tbe
Government simply refuses to provide
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th, data about the level of representation.
If you do not know the level of
representation, how are you going to find
out whether the representation is going
up er coming down, whether what you
are doing i, effective or not effective?

In this context I would like to place
befor, the hen. Minister a grievance I have
with the Public Service Commission. In
Iin, with the directive of the Prime
Minister, we organised a coaching facility
privately for these students coming from
the minorities, who had cleared the
Preliminary Examination. Thig was done
under th, auspices of very prominent
people— I do not want to name them in
the House'—with their blessings and
support. I wrote to the Public Service
Commission requesting them 'You have
published th, results: you have placed
them on the notice board; kindly giv. me
the names and addresses of these
candidates from th, minority community
who have taken the Preliminary
Examination and who are going to appear
m the main Examination so that we can
approach them and tell them that this is
the facility available which they can avail
of. The Union Public Service
Commission, for reasons of its own,
refused and my appeal to the hon. Home
Minister also went unheedel!

Thank you, Sir.

PROF. B. RAMACHANDRA RAO
(Andhra Pradesh): Mr. Vice-Chairman,
Sir, I would like to make a few
observations on the Thirty-second Report
of the UPSC which i before us. As on, of
the premier autonomous organisations set
up under article 315 of the Constitution,
UPSC, has been maintaining high
standards of integrity and secrecy in the
conduct of examinations and selection to
th, various categories of staff needed in
om country in the various government
organisations.

From th, detailed account of the work
done by the Commission—particularly I
refer to appendix III—it appears that the
number of centres have
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been reduce 1 from 469 to 406. I was
very happy to hear the Minister stating
that more centres have been opened at
pla 'e’- like Vishakhapatnam and at other
laces but I find that the figure shows hat
ther, is a reduction in the numbe ¢ of
centres from 469 to 406. I would like him
to enlighten Us on this point, I do not
know the reasons for this. As our country
is vast I expeet that the number of centres
should continuously grow in number so
that people from remot, parts could take
a chance of appearing in these
examinations.

I would al.o lika to mention here that
the nun ber of posts where recruitment i
pending has almost increased by 50 per
cent. I hop, that the hon. Minister will
examine the reasons for this and take
remedial action. I understand that the
UPSC has recommended some increase
in th, strength cf the Commission by two
or three jersons. II' it is so, what aclion
was t ken on this? Perhaps the addition of
more members may help to clear the
backlog.

I would like to commend the UPSC fo:-
the initiative taken in organising a
regional conference of Public Service
Commissions of Western zone which was
attended by chairman of the PSCg cf
Rajasthan, Madhya Pradesh, Guiara and
Maharashtra. 1 would also like to
commend the UPSC en th, issue < f
News-letter which first came in July
1981, followoed by the second issue in
January, 1982. I hope that these news-
letters will become more frequent,
accessible and available to all thi
concerned  educationists, universities,
.apart from the Service Commissions. i,
due course they should be made mor<
popular, I would like to commend thj
special workshops organised by the
UPSC for the subjects of General
English, Indian History and Political
Science, but I would like the UPSC to
extend them to other subjects wheie such
kind of training, guidance and writing of
items is necessary because n osl of our
examiners are ii it familiar with this.
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One oi the commendable steps taken
by the Government is the revised
procedure of DPC in the case of officers
against whom disciplinary cases are
pending. I know there ar. many officers
who are suffering a lot of hardship and I
commend thig revised procedure which
help?, in removing the hurdle to som;.
extent, if not completely.

About ad hee appointments and delays
in UPSC 1 nav, mentioned this last year
and I do not know whether the UPSC or
the hon. Minister has taken care to se.
that these ad hoc appointment.-; and
delayr, in DPC are mini-iised. Very often
DPCs are not held in the y*ar concerned.
Also the character ro'Js cf certain people
are not placed before the DPC, particu-
larly if they are abroad, and such can-
didates do not receive fair deal from. 'the
EPIC. Earber, if 1 remember aright,
UPSC had asked that in case the LPC
could not meet in one year ano' met once
ia two years, separate recommendations
should be made " two years. Has this
recommendation been implemented? I
would like to know. The last hut one
point I would like to mention here i, that
direct recruitment of scientists and
technologists at a higher level is
exempted from consultation under Art.
320 of the Constitution, based on a
Cabinet Resolution as early as 1964-65.
Under this exemptions have been granted
to the following Departments d)
Department of Space, Space Commission
(i) Department of Electronics and
Electronics Commission. I hope th,
Department of Atomic Energy is also
included in this. But I would like tc know
whether such a kind of facili*? will be
extended to other scientific departments
like the Department cf Environment,
Department of Ocean Science and so on.
I wonder whether such a kind of
exemption should be granted at all for
administrative posts. While I can
understand such a, exemption for
scientists and technologists, I cannot
understand why such an exemption is
neeessary for adrtvnistrstive posts.
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I welcome the change in the combined,
medical services examination which has
now been effected which takes into
account p.nd gives more weightage to
theory examination. It is now 400 versus
200 for the oral examination. I welcome
this change because it removes the
subjective element to a large extent.

I am very happy to hear from the
Minister that ther? ha3 been an increase
in the number of competent personnel
from the Scheduled Castes and Scheduled
Tribes and that all posts have been filled
mor, or less. I only hope and wifih to
suggest that such reservations ar, also
faithfully implemented in the case of
certain autonomoug organisations which
are funded hundred per cent by the Gov-
ernment—like the University Grants
Commission and r.uch ether bodies.

While commending the expansion in
the number of coaching centres, may I
make a suggestion that where there are
vacancie, available in these centres f°r
the Scheduled Castes and Scheduled
Tribe, person, from the minorities and
other weaker sections l;e selected.

I am tempted to make a reference to
Shri Shahabuddm's comment why only
ten universities account for 50 per cent of
the candidates selected for Tndian
Administrative Service. In the nature cf
things, as you are well aware of the
educational set-up in the country, if [ were
to pick up the topmost universities in our
country, I could at best pick up a dozen
out of 110 universities. So it is natural to
expect such lopsided dis-tribtiiiun, if I
may ssy so, out this can only be conected
by the Education Ministry taking suitable
steps. Thank you very much.

SHRI ARABINDA GHOSH (West
Bengal): Mr. Vice-Chairman, Sir, I
would like to rnpntion some of the saliont
points of this Report of the CJ.P.S.C.
This Commision is doing a fity
commendable Job. It is very difficult to
maintain a liaison with the employment
needs for rendering
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better service and for efficient administration
of the country, on which depends entirely th,
concept of good service  to the  people.
Nowadays there is a serious complaint from
a section oi the people against administrative
cerr' i tion,  against the anti-people  role
of the  administration. Ther, are so many
complaints in this regard. The Government
wiH hav© to specially Iock into and
examine tne Report of this Commission. 1
am r.ot going into details whether  the
Government is proper'y assisting this
Commission or not. This Commission,
while selecting candidates with sound
character, confidence, courage and
willingness to continue to learn should also
take into consideration that  the elements
that appear for the examinations are of such
a standard that they respond to  the new
thinking with national feeling.  Such
recruitment should be the criterion for
better administration. If only the ability to
speak in English or Hindi without any
approach for the working people is the
criterion, som, bureaucrats can be
manufactured by this Commission and if
Government do mnot extend adequate
cooperation to this Commission. So, th,
criteria should he fixed and, specially, steps
should be taken to streng-gthen this
Commission ap it is selecting people of a set

standard on whose efficiency and  services
depends  the implementation of our
programmes. The  success of our

development programme is totally connected
with  the efficiency and integrity of this
group of people which in my opinion, is
not up to the mark.

Even after 35 years of Independence the
bureaucracv is not to the entire -«
satisfaction of the toiling masses of the
country, specially the rural peasantry who
have close links with the rural
administration. Wherever you see, they
have got ample complaints about th,
Union Administration.

Moreover, we find that our educational
standards are deteriorating to some extent. I
do not know who are framing the syllabi
and whether the Government advises them
or not. i There is some defect in it:
written



89 Oil Field; Development [ 3 MARCH, 1984 ]

examinations, objective tests, general
studies—all t\es<j aspects—ar, not up to
the mark.

There are nany tutorial homes. I am
quoting from th, 31st Report which says
that in Delhi innumerable tutorial hom< s
are there and these tutorial home; earn
large amounts of n;one, from students
who appear in these competitive
examinations for the administrative
services, etc. I give some figures from the
31st Report of this t Commission:—

Students  Qualified

Appeared
Delhi 8o 134
Rajasthan 559 45
Punjab 305 56
Allahabad 335 27

We find that specially in the northern
region, university students are getting the
maximui | scope to appear in these
examination*' Students of backward
States—undeveloped States—are not
getting so rr uch chance to appear in
these compe itive examinations. So, the
Government should think more in terms
of betterment of the Commission by
having a living contact or liaison with the
Commission. Otherwise we cannot
produce a good Administration for the
people.

Moreover, I can point out some of the
shortcomings of th, Report. It is found
that here are many vacancies. Actually, ve
:ancies are not being filled up because,
from th, different Ministries report s are
not going to the Commission in time and
so, 50 to 60 per cent of the vacancies are
not filled now. Talented youth are not
being attra-ted by these services. Talented
youth ore attracted to services in the
privata enterprise because of lucrative pay
scales and other perks which are availably
there. These private enterprises are mostly
earning nundred pf r cent profit in that
business. But the Government, as a model
employer, is rot extending these
administrative services in order to attract
talented people in the country.

There ® i * many ad hoc appointments
whi :h are made. Some posts,
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very important posts, ate lying vacant and
some ad hoc appointments are made, and
after scm, years, the Government
communicates to the Commission for
absorption of those peopl. working
against ad hoc posts. Whether that
candidate is suitable for that post or not,
there is no way to examine it. Thus, ad
hoc and irregular appointments are going
on. including extension of service after re-
tirement, depriving the youth of the
country the opportunity in "these services.
Confirmations, transfers, from one service
to another service promotions etc. are all
delayed due to non-submission "of report
by the Government, by various Ministries.
In the year 1980, there was Assistant
Grade Examination and candidates from
Kerala and West Bengal did not receive
their appointment letters on the plea that
police verification reports were not
received as some of them wer, reported to
be Marxists. This is the discrimination
going on in the administrative services.
But the Commission cannot be held
responsible for it because it has nothing to
do with these things. I am only pointing
out the discrimination in service.

Lastly, I request the hon. Minister to
bring about improvement in the system
and ways to strengthen the Commission,
to devise ways and mean, should be
found out to attract the best talent
available in the country. Thank you.

=Y %77 fag (Se adw) wEgE
§ agT waw ¥ 4T am wE
gfaga afeqs afan s w1 foo
St qzET wee, 1981 ¥ 31 AA,
1982 ®T #=T [ T AT WA AV
ag 7 wgagd ¥ | abma aferw
afan waved & fyedr a9 frewardy
w1 w2 -wrx sfem wfEAS ®
oo FAFOT  FIAT | WAL, AL
am #r a3 ¥ f& afraa ofeEs
afgT FHeE &7 fAaengEr & a7
odr % ¥ 7 Fr5 fowrga @
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SHRI JASWANT SINGH (Rajasthan): Mr.
Vice-Chairman, Sir, how much tim, do I have?

THE VICE-CHAIRMAN (SHRI DINESH
GOSWAMI): I wiH ,giv. you te, minutes.
WiH that do?

SHRI JASWANT SINGH: Yes, more than
adequate. I would like to make a few
comments on this Report. We are assembled
here to put across our views about criteria,
qualifications and examinations. It doe; make
me feel somewhat strange that there is no
criterion, qualification or examination for
those of us who inhabit the precincts of these
august Houses, that we should b, entitled to
comment on criteria, qualifications and
methods of recruitment. Be that as it may, as
this is the system that obtains, within that
system [ would like to make my comments.

My first comment is on the question of
making good the shortfall of qualified
candidates on the results of the Defence
Services Examinations. Sir, the Defence
Services  Examinations aire  important
examinations because they are the meang
through which we recruit young men for
commission in the three Services. I regret to
read out a particular sentence from the Report
itself which will say mor, than I can possibly
say.

"In their previous reports, the Commission
referred to the shortfall of the finally qualified
candidates on the results of the Defenc, Ser-
vices Examination and the steps taken by the
Government to make good the shortfalls. The
problem continued to manifest itself during
this year also."

Then it says a few other things and proceeds to
say:

"As the Government apprehended that
some of th, finally qualified candidates might
not be available on medical grounds or for
not fulfilling the conditions regarding edu-
cational qualifications, etc..."
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[Shri Jaswant Singh] Let me
read this again;

's.. .might not be available on medical
grounds or for not fulfilling the condition”®
regarding educational qualifications, etc.,
they proposed that the deficiency in the
aforesaid course may b, made good by admit-
ting to the course  the left-over candidates
of the previous course who could not be
admitted in that course on educational ground."
That is, precisely because they had educational
deficiencies. Now thi, is a very serious
matter. [ have had occasion to bring this
to the notice of the House. It raises two or
three important question's: firstly, that there are
deficiencies in recruitment to the Defence
Services, secondly, that to make good
those deficiencies, the Union Public
Service Commission upon advice by, and in
consultation with, the Government ha;
taken short-cuts by admitting, for recruitment
tothe office, cadre, for commissioning,
those who had earlier not qualified on
educational grounds. 'Sir, why is there a
deficiency? Why do qualified young men not
come forward in right numbers  for the De-
fence Services? This isa matter which
requires the most urgent consideration and
examination by the Government. This has
been repeated in the last three UPSC reports.
I had brought this matter *o th, notice of the
Government. It is because the terms and
conditions of service that the country is today
making available to Defence Services officers
aire not attractive  enough, arc not
suitable enough, to attract the right sort of
talent, the right sort of people. That in itself is a
very big subject which would perhaps be
going  outside the immediate context of the
debate that we are occupied with. But I would
enjoin upon the Government to treat this matter
very seriously and to take remedial measures
very urgently.  The second thing which is a
compromise, is that those that a re not earlier
qualified on educational grounds are used to
make good the deficiencies. You therefore,
admit them. That is a very serious short-cut.
These are not measures that the =~ Government
should
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take on an ad hoc basis. If you take such short-
cuta, if you accept this ad-hoc measure, to fill up
the deficiencies in  the Defence Services
recruitment, you are, in fact, accepting a
compromise about the material which will go to
contributing to the security of the country. I
need not elaborate this | point any further. So
I go on to the next point. However, just as an
aside, although I have said I need not ela-
borate, there are some additional instances
which I would live to cite, for example,
"...certain  candidates who had not been found
fit for per- manent commission and because
there wa, * shortfall in the short services,
commission of the Defence Services..."
the Government no«r considers taking in those
who had not been found fit for a permanent
commission, to fill the vacancies in the short ser-
vice commission. This again is an ad hyc
measure which shoudd not be done because
whether it is a permanent commission or a
short service commission, once commissioned,
they all fulfil the same duties, they fulfil the
same obligations.  If the coun- " try were to go
to war, the,  would have to perform thg sam,
duties. So this short-cut will not do.

The next point I would like to mak, is about
Civil Services examinations. I do not want to
take up cudgels with by esteemed friend, Shri
Syed Shaha-buddin, or others who hav, spoken
about reservation. I think the philosophy of
reservation, whether it is for a minority or it is
for Scheduled Castes and Scheduled Tribes, is
*. sound and just philosophy; whether it’ has
been implemented in the right manner, to the
right extent, and in the right direction, is a
matter open ” to inquiry, open to debate. I think
whatever the deficiencies that exist as far as
minority recruitment, as far as backward classes
and community recruitment, iy concerned, we
ought definitely to make those good. But ¢
would like to illustrate the point of the dangers
in this by giving you the examnle of the State of
Manipur. In the State of Manipur because (f the
population disparity, those that live in  the
valley of Manipur



97 Oil Feilds Develdpment |3 MARCH, 1984 ]

constitute a n.uch higher percentage of
the population of Manipur than those that
live in the hills of Manipur who constitute
a much smaller percentage ct the total
population. Yet, however, because of the
application of reservation, because of the
application of the law of reservation,
those that inhabit the hills of Manipur, get
categorised as  Scheduled  Tribes.
Reservation in their respect has resulted
in such a situation in the State of Manipur
today that a terrible imbalance has been
created in their State Services. The much
larger population that live in th, valley are
unable to find ji bs. This is on, of the
factors which has caused the current
problem for The State of Manipur.
Therefore, whereas I am all for social
justice, I am all for helping the backward,
I am all for assisting the minorities, do
apply these in the spirit of ihe law, in a
manner in which they are meant to be
applied, and wherever there are
anomalies of the kind that Manipur is tod
ty reflecting, for heaven's sake, do
something about it.

Then, Sir, on the question of Central
Services Examinations, I have one or two
recummendstions to make io the
Government though I know that the
Government will not do anything about
them. The Minister of State for Home
Affairs iy eminently a fine gentleman and
he is courtesy I>ersonified. He will
certainly say that he will take note of these
things. But nothing w41 come out of it, of
that I am sure However, I consider it my
duty ant my function to bring to your
notice hat in the recruitment to the Central
Services, to my mind, there is
unnecessarily a greater importance given
to the written part of the examination and
even in the written part also there are
anomalies. I cannot recollect off-hand +he
nercen-age between written and the in-
terview parts. But in the written part, for
instance, a candidate, who may be a tudent
of mathematics, will have an in-built
advantage as against a.candidate who will
perhaps be a student ot history. A
candidate who has had rai hematics at th,
university level 1 f education will rank
higher in the narks obtained, will ac-
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quire higher percentage of mark* than ,
candidate who is a student of say, history.
Even though I am informed that there is a
certain amount of levelling up, certain
amount of balancing, I think much deeper
thought has to be given to this particular
aspect by the Union Public Service
Commission.

The other aspect is about the interview
part of the examination. The submission
that T want to make first is about
psychological tests. In the present climate
a deterioration that I see, deterioration of
values, deterioration of norms,
deterioration in the social fabric of the
country, there is a, added relevance to the
question of psychological tests. Through
the media of Central Service,
Examinations we recruit people for the
police service, we recruit officers and we
hav, the IPS cadre. Th. function of the
police is to police. But it h, also a protec-
tive function to perform. It acts as the
guardian of society. I do think that a sense
of law and order has to be integral to
society and it ig something which is born
out of social evolution. It is not
something that can be imposed from
outside. However, all societies adopt
means like the police force-Now, we have
witnessed, for the last two years or so,
what is happening in the country. We
have repeated'v made points about
violence, about violence, of individual
against another individual, and we have
also repeatedly made points ajbout the
violence which is perpetrated by the State
against th© individual. I personally feel
that in a large number of cases today we
are a witness to police violence, commu:
nal violence, police mishandling of the
situation. This, I think, is due in part to
tbe psychological deficiencies in the
personnel that you have recruited for the
police services. Now I think some of my
friends amd col'eagues would have seen a
bioscope, a cinema called...

SHRI P VENKATASUBBAIAH:
"Ardh Satya".
SHRI JASWANT STNGH;...

"Ardh Satya" which is currently very
popular and which depicts, perhaps
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[Shri Jaswant Singh] quite tellingly the
impact o, the psychology of an otherwise
well-meaning and honourable police
officer in the execution of his duties.
Whe, you recruit personnel fo, the
defence services, you put them through
psychological tests. It ig perhaps the only
service recruitment for ~ which there is ,
prior psychological tests. You want to
establish whether the candidate  has the
ability to be a defence service officer,
whatever service it may be, and you put
him through a psychological test. But this
matter is of far greater importance when it
come; to , district, when it come, to
running a district, running a Collectorate,
when it comes to working as a  district
magistrate, why would have powers of life
and death over the individual, who can
issues an order to flre and who can issue an
order not to fire, who has such judicial
powers and functions. These people and
the polite, to whom we give arms, have no
psychological tests. For these people We
do not have any psychological test; and I
think it is very necessary that the Union
Public Service Commission take; note of
this aspect, this important matter, and in-
troduce some kind of a psychological
screening for those officials whom you
eventually intend to employ either in the
no'iee service or in the administrative
service or in such roles and for functions
where thev come directly in touch with the
nublic. Sir, I have taken my tea minutes. |
will not  labour much longer now. I just
want to say one concluding sentence.

The hon. Ministers who sit on the
Treasury benches perhaps do not have to
do it, but some of the Members have to
go to Places 'A% ™ P office to buy a
postage ;tamp and some of us hsve to do
routine thingg; of our day-to-day
existence. The Union PubHc Service
Commission is the organisation which
arranges the nuts and bolts of tbe Union
Thes* are nuts anrl bolts, through which
the Union
functions T* +b» Qlltq an,} hol'<. are
rusty and if they are not tighter-> un, then
the Union Will suffer. The Union Public
Service Commission arranges for tha*
whirh goes into the bowels of the Union.
Tf the digestive
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system of the Union is not functioning
properly, then ou, stomach; will rumble.
Sir, one extremely sorry spectacle to
which ali of us are witnesses, is the
terrible indignity to which every
Indian is today subjected when he
seeks that which the Union must provide
him, not as an obligation but as a duty
of the Union, whether it is the purchase of
a postage stamp or it is to catch a bus or it
is to buy a railway ticket; all the functiong
of the Union ar, being performed as if the,
ana doing a favour to the citizens, as if the
citizen is demanding something from the
service to which he iy not entitled. The
citizen does not demand if lie goes ° a
post office or a bug stand or a railway
station. Yet again <I do not want to labour
the point again.

Tlie name of the Report i; "Union
Public Service..." I enjoin upon the Union
Public Service Commission and the
Government to please emphasize these

two middle words, "Public" and
"Service". If that i; emphasized, a great
deal will be done right.

SHRI SYED SHAHABUDDIN: It
used to be said about the Indian Civil
Service that it is neithe, Indian, nor Civil,
qor Service. (Interruptions)

THE  VICE-CHAIRMAN  (SHRI
DINESH GOSWAMI): Are you making a
comment on the Union Public Service
Commission? (Interruptions) Mr.
Dhuleshwar Meena.

oY o Avere vy (TrHEQTT ) WA T
Iraqras oY, § AR qga-aga
geaxry %41 g fF oo AW gw v
oty w1 wm fRar) 1Mo vHe Hi
R PF qi wwa o s afeoEy
¥ ofess afaw wiwe & weuw @
A q\7 FEEgt 7 AOHI S A IiRES
w7 oty wearmt vy gl fa e

frovd &Y AT W WET A, IAET
aar 1 B

somarsrs (W duz @ o)
e G -
# 7, 90 UHe Hlo ¥ WTHT,
azen] Y W) W7 A agA-agew
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qarf o 7 § e grHR ot AT
i % wewr  qm £ | gAEis
I FT @Y 47 wgEa | § waits
afsss afad wHIwT & QF HT @I
BOT 7 wafar ¥T1 WY ag w9 &
AT 2 wAwa fvA TFT T FIH
Twrar g, fEeml Syt @ oaFm
Tt g, fraq 99% gL a T § AR
AT awA gt w2 W fFAr fEar
qT W e Gro GHo Hio ZT G
afer awi wff *FE I BV A
s wiag awa F @, 5U
qaHT FHGW & g, AW W WE |
$AT, & 79 FATA A T A
T AT /W 7 TAFT ATCE A7 E
T WE F 94 Fo Tlo QAo Flo T
9T 9T A9 67 & WA qIH &9
a7q 9g {4 fewiz 31 qrfs a@Ie
g, wrfaarfgt s sase 79
& &l w7 afe Sur gETAT WA &
AW %1, To To WwHo Hlo H
AT 7 qr w1, AT fE g AT
a1 S @ 8, OF waw W AT
el wifg | giwife sy wE
@azqr §1 § ¥WAE A 9, T
G 91 AZ 9T |
4 P.M.
ut atx ey : wifaw # P
FEAT |

o gHET JMr ;o FE uwEr v
2 f& s ami & owdodr & mnd
agiAT & a1 0 frew d= fyar orar
g 3a%r T Frfrat & sawrsenr s
®T 9C T=T STF FditE ofaT
qad T & oatEt ¥ oay g
awF = A A g avg & avr
STt At Aw wrw e difenr
q 9T A Tt w e ay
F AWM W G g i fea
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Zzz A wrforr W faenfaa 7, o
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T w4 @ & favw fagr war
¥ 4 7 fFaa vy 87 Swd Haa
far ar 3fF7 wadT Frgamly Oy
& 23460 onr Aff Ferny &§ agr wgan
agar 7 fr garw 73 ghar faare
W 3% AW & AT To Tro U0
wre it fRar W werEE wr e o
qOar ¥ da4 ¥ T A%T FE@T
Fifgr o ¥ wror A, wAifE Slar
5 il 7o Tro UFo Hro T 28 wIT
# AN FFAAA O F, T9% AR AT
A #Esz wrEs ws WY AT WI-
fafrszfer tFar ot qger w T 4
I, ITF FHW FF 26 ¢ 20,
at qu faazg ag 3 5 o wFeT
1 91 7ok fedr favgr & fagax
w1 ¥ OF A A WS wa
wAT & W 9T W wE § 9 E
UMTHT TgT0 & aF OF H X FH
At frardt oder ¥ Az wmgy ¥
AR qTA g A HraEr af g
firr wrr effr o § ot faq
ez F o qrg giF  IAR g =y
# qamd A gufae ag arfes 4@
I9 a9 § TE Arar ) ar & Har
ﬂﬁ‘rﬂr E: | frazs e & Jo gl
0do @l F T gwC Fr fgama
ware I A ar 7y

{a‘ibl'oﬂ:ﬂoiﬁom‘ﬂ'otl_'ﬂu dYo
& 0T Y AT AR ATAANT
war ot oz F qre Stqr w5 oarf argg ¥
qamr, & =T Mo Ao FT F4 77T
I E 1 Tro o Ho & maTAT
fefaerasr oaay &1 st fafg &ar,
qg 97 ¥ A7 2fETg 95§ P
ye4L A FIWA AAE wT
RAT & g7 AEAT W T T Yo, ATEA
Z WEA 9§ FT 4 fe@r wnadr F
ANT T AFCET FT AT F |
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"R A ¥ e @y qEer # die
aqo dYo ¥ AT 4T, AHAIT JTGIT
q@T ¥ ofF ARG g s Al
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aredr F1 faaar, <2z @ sfaw
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FLATAT |

A AU FgA F1 wAaq g ¥ ¥
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FEAT fF F5¢ 1w Wy agr faar
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‘{\o‘ﬂ‘ot{ﬂo‘:ﬁlo ¥ oar %ﬁﬂ'g.gﬂ
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sifF =7 wwe & fefaemadt o
# oF ae gEd farg W i
a1 § WA a9F § AT o 0F
fierd @7 50% & 2@ H¢ ffo oFHo
o & Wraq ¥ amvw @ &g o,
at =94 9T wedt § fRag g o

qe=T ﬂ‘.fl'oﬂ'u*ﬁo Ol WET
TF TAH B, o> To #lo wE fzdl
aw aff grar, ara a7 fawa s F,
for @ifreer ard o< @ W §
Tlo Yo @To Afd ATH Tg 70T § AN
el UAziz @ I &1 W
F) &gt o afra ¥ am @7 &,
IATT gIeAE Tiew 9T i e,
qig-5° wErT famer 1 &

%A T9 F] VIAUT  FE F1 A0
1T 41 |

THE RAATAT oMo THo Wo T4T
qr> Qo Hlo & a9 F04 a7 ¥4
afgs 2 @, ¥fws For ag feamed
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fi R &1 &€ o et g T
wfaw @1 o fadreaw 8, ag femdiz
¥ o1 FF o A wfgr Sw
oz wgw % fAo o oam W &
fag A Ferdr fendden Tohe
FTHT &, AWT TW AITC AT OpEHE
HIEAAT T Gl UH. HO F oA &
g wfgy, “Tg ag wadiz F ferrdie
w1 g, W% Ygaz dweT &7 g,
=1g fed) o w377 v g 19g A
g5 & ot feeawa §, @g 97 TRo
®1. F 77_gr g wrfge saifs vad
77 W€ & famwdT moR wIw
oz 7% 9F ¥ @y feg dw %
qrq grar 8, fer d=sr & srar @,
g% arg Afesw 2w @F &1 A %€
wATC ¥ ZEW gy &1 ar say ag
Eued ¥ w98 A399% TIHA AT |

W oAr g 2 fe mwTe q
Afemw arat v W, g frafon
qrgq arar & fau o ag gEx ®
ureay gt fag §, ot ga wwTT
% sryaifes uwfeaws & asd
g Uz Fga & 9T ama

wE warar, swe, § oW
0T wea w1 fawe zrem 7 W
@Al & frdzw wwar g fF fom
fagat & wog ¥ ¥ e faard,
Fq 9T AT QIF T}

oSt wdm fag © @R
TEEA, T8 AW W AT WIGRT A
o foe & sm %1 #9 wgdr WY T
o1 MR w17 W gtz fAae W
X wrar g1 wfew fag s atar
qaATeg TH ¥ gATL arfey 3 yemr
faar 2 genT avw & @ma &7 #AIC
/@ FT GATT WTTE HIIAT ATEAT |
qger At A&z fag N, ot gt argy
R ¥ A1 v Aurey T #E A

Bill, 1984

w71 fs ot wew w71 foold @
Fasr waw ¥ awn wigy w97 foww
g AN T WY AT o1 Afgw !
w7 gt uw v Wi AW R 9,
gim, Wegges FweE U7 AR ¥
X ¥ A Tg @ Wi T ¥ A
#Farew WA

# g8 qg§ ¥d I GF WY
FreTw W st wigar g fom
a7 age fewregw qw ¥ gt wifge
oo, GTEVIRE WgeL, WILH
§THe g1 wal, 9%w § gl wal,
5l a9 @ g w1 fv dw #
it gur g fawd  adwala
80-85 Wfowa swar wial # ggft
2 A s—10 $redt § g9 € &
feiig w5@r & " FX WA §
w37 31 wee awfai faa
st § w7 wia qaw wie foww
o & A w7 At wff free o
et faserd faws 1§ wm ¢
AT ¥ WgaT § | Weww wid
a, fovgh s &7 werd ad
Yz famsr awr @ f& sm gwmra

~ W ;TR owl E
BN S W' # A, v W smesy
TET g GNT AT AT wewy §
@ AT FOFL A @ A A

o ar€ ad ST Edde @ g
fim feafa ¥ 2w @ (eowam)
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[=t wrieTy fag)

FETATL A1, AT DTAAT 7 Ffew, 7wy
N AR AT LI AM AY €T gred
# @ & fro Pz & wnifs
gar ¥ wqa, fwsr s g7 7
AT T AT ¥ 27 A1 AT, AL,
I qve afmzar ¥ grad § A
a3r w7 fzar 2 #ag1 w37 Farq
sgar FrgT g fv fam 2o & ward
&1 3TEqT T A<E W O OWIT IH
#1 XIIT JAT ANAAT! AL FFAAL
€7 FZT FI--TATAT T Fa w7qL
T T qI, ITTATSI I, AT g0
]qz 4, 1 78 €T F AL { T4
far, #7 wgrfr ot Aarr wg @
FOA 97 P, TaFT T AEF @ |
AN WEI, ¥ ug W wFT AT
fe ot ¥ 7 g T graAT Tw A
# A0 qz7 M FTAT WA FTaATE
& 97 @I 8, JA0 T TGAT WAl
1 AW@ T AT W@ RN

ITARGTA (A FITCHARA ) ¢
afaax afsts afra saorsccarfag

st v fay: & fav afagw
afrx sR@y 9 A7 @ F 1 AT
WF AqT AANT EIX ARAF AT
20 wF QU wIT FIAT Al W
TR A FW FLO, ST U ALFL
FLAT WA T AE@ T FTH WA,
qU Hig TI90 HAEU A qE@ F
F FLIT AT ow afEd & g
q¢ FAT At W & agrgEd v

wreraT, R4t AT FEAAERAF
i arf Ferarg Sy A § 9

iR FET AT ST FToAAT AFTE

WA wr g e wt &3 f
AT 9% @ | UF a0 qfeTE
ERAT F T3y wgA § AR @

Bill, 1984

FOM TTHN A AW A e,
agr Avwer Faseir af it F o e
% 97 o7 fem & 39 ¥ 97 WX
HIA ATAT FAT F981 AVFLT T FHT |
§ AT & TSI AT § FAT AGIAT
ATET A T ATATET HT ST 147 ?
#T HIET AT AZE T T ATATET FY
FETAT A 9T | §F FATZL T o 57 ATH
A AEAT F, WL T gra F gw
& qFAE F A7 sErgeaT ot
T gy ferr & #9fF 9 &
®1 g0 W AT A7 F AT A AT
AT A7\ AT AT FT AW AN, ATEAT
FT AT a1 AT Tq FgHT wAGH B
wew H ot gew & 99§ fad
ForeRare satgaTT o § |

dadty ®@d fam § g 9l
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fearar war 1 ¥ FE 2 fF ww
AINE T T TG A ET awar
wa aF 5 aqt & a7 a@ w1
A9 F 1 OF TR TR §
@t A% T T F I Far

FT ¥ wyar frazq gara FT A7)
uF A ATETH | WIS W A F ST
SeH 99 F # 4@ WA AeTAd
¥ 0y AE FAT 97 WAAT U F 9y
ag WL TI91 w7l 47 | 37 ang
df F@ AR AT wGOST F A 6
T IR 97 FAFFT Ary 73 {716
oy & forg Wy W A A 3 oga
TZrATIT WET T w0 g r A4 ad
%1 41 Z91T 9 qAT FEq & fw
drefeat & o wresgw gar aifzo
T WA BT ST AT IT T
g1 w1 ANt gfaT g am AR
SRrT UAT #7 ATE AT HIOr [T AWT
SUTA WAl § ANTHATET IF FY AT
. AT T @Al #itE 85 Ty AT
ZHEAA WA AT 3 F A
TAMZET T° A3 AT ZW AT AT
. gars fHeeT W7 3T AWT 7 wremn
T AT I3 HXA AR FGAA
Z3ar 1« F wgar =@ § o owra
TR F AT T oA A e
T¢ UF # Ay FwIAT TrEar g B
ag foars ot o & i e 3
& Fgrer FATAr var § A e
e SUR S B G G
g fix  wlaes oz faa & R
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qamT wAgt ¥ F ) og 7@ £ fw
TZH AT FAT A FHTAF T |
Tna FgAr 2R oww aw oA
A Y, Fon frama G G
IF A AWM [T | A qF 4G TAT
¥ grar 49 97 9% 3 A1 A
T AN T T fRouge
SAA 9% 77 &1, 65T arE Fww
FoqTT TAF W IT 3] FTH
Fgar & % 728 4@ 9T don A"
ar we 6T aErd 3Ty, (6T g
¥ gr &1 Indn anfE qem @
GO G C O C (T
Fzx & 9z agwEcamar fRT atger
fropit 1 qrf w1 sygear aF @ &Y
% Fr 379 woar § & 9@ w30
EAES T T wEd T
e feqmr adt # owbifs 7 wEer
qmg g0 A ¥ T oA ¥ WW
weriETH w1 A AZ FT AHA |
TIT FAT AET (TR & AH T AR
WTqOr FIAT FET £ ) HeTAETIE AY
ward AT grT 5 whw wroogrd
g2 gt a@ g9 I OA I,
famat, de 3, watdl wo8) waddr o9
WIEATA ATEE EWIL AT &1 U
q wE, afew w7 g & faeme
¥ 72r & fF daer ¥ g @ wrd
g @t A gerdeTR ¥ oo 0
... (smawr)

o fmg mgrade A faw Ty
ws feqr fF wryr @i e saen
wWfemy & exa @y F & TR
A amerey 1., (sTEA)

Y FFIATT TT : I AW HF AT
wawre frg o ¥ w1 3 mgragm
AqgT HETdETRl T W F |

§7 ag v g6 W W ¥ Aw



111 Oil Feilds Development [ RAJYA SABHA ] and Regulation Amdlt.

[ = wqwae fag |
§9 W fzarar &, 39 @w &5 A
AT & AT ATTRT OF TG KT gy
AT gHT A frawr Avfy & ofeams
®AT 93 WMifT g7 fwar & ot
gdfaad 31| o7 9F ogd @y AT TW
AR ALY | GG AT T FAFT TETAN
W FN FT AT AT FT g o

WY IyawTeTs wgied, wiow
T SAAT f FEAC w9Ar A
gen o g e oag e faepe
T3 X oag gy A7 F fao
EIH W STETAI,  eTaTET
T OTTET WA YAwD e
TEAT | TN WA & 619§ way s
E % 78 F35L 1% 98 qTaTCwar @i
qg qwar & o FFT qafaat w7
fgaraa <t gr, o arrewr  swaear
o3 & TEr BT | WA LMW
gt faa qwar) g WA oY, wwEr
ELCANE Pt c TR 5 < I E O 0
& TF WIS or¥d, MR 10 A AR
T | AT G T A AwE q
BAG TGI8 | FH T Fg & o wrar
& at gatfeard o wve s ot & A
gafaa & g feqle 92, T3 saeqr 9%
WY forerr fir ¢ @t wg =g
W4 qF IR AAAAT qhFAT A
0 9 a5 9 fqeqa @ o,
o6 £ frad qrar w8 2

THE VICE-CHAIRMAN (SHRI SYED
REHMAT ALI): Shri Ram Bhagat Pas-
van. He is sot here. Shri Hanuman-
happa. *

SHRI H. HANUMANTHAPPA (Rn-
ataka): Mr. Vice-Chairman. Sir, I iank
you for this opportunity. The other »y, 1
was reading the Presidential speech ! Dr.
Dadabhai Nauroji, the second residnt of
the Indian National Con-. ess. In his
Presidential ~ speech,,

112
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he has said this. Mr. Vice-Chairman, as you
know, the Congress started its early days
requesting for certain rights and privileges from
the then rules. Even there, Dadabhai Nau-roji
has said 'Give us more opportunities in the
services so that our younger generation can
read, learn, educate themselves and get into the
services. The Baharul Islam, was saying, white
participating i, the discussion on the Re-
solution moved by Shri Dinesh Goswami, that
Assam came to limelight only i, 1826, It was
not under the Moghul rule. It straightaway
entered the British rule, that they were far
behind i, education, that they did not enter into
the services and, therefore, they could not
develop; the Assamese people as such, the
State as such, could not develop. Ef the
services are for development, the very criteria
of selecting the persons into the services are to
be changed. While speaking on UPSC last time
also I have said and I want to reiterate that the
UPSC is not conducting a se'ection process, it
is doing an elimination process, if I can put it
correctly. It is not at all a selection process,. If
the criteria iy the involvement giving an
occasion to the people who have no chances,
then the basic criteria of selection or the UPSC
conducting of examinations or interviews have
to be changed. Unless *M* is done, all the
question posed either by Shri Shahabuddin or
by our friend; this side or even by Shri
Rameshwar Singh calnnot be answered. You
have to discu,<, the very recruitment policy of
the Government and give certai* guidelines.
After all, I had an occasion to discus* this with
the hon. chairman ef the UPSC also, when I
was connected with the Service Commission.
Even though he agreed with every point of my
gnggestion but under the existing ruteg he was
unable to give effect to. After alt UPSC i
functioning under the existing ,ules. The
existing rules are there meant for elimination.
You have xrertain vacancies and you can for

the applications. Thousands of candidates
apply, they flock and you have to select a few
out of them. For hundred
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vacancies the e will be tew thousand eve®
a Ikl v pphcations. So, in order to
eliminate the other ninety-nine thousand
od<j candidate; we conduct these exarair
ations and interviews. For that we ] repare
a merit lists. My friends have dealt with
merit list at length. T have already said
how my son takes 13 yeajs to say good
morning to you if you enter my house and
how your sor, who is urbanised, who is
coming from the urban society, at the age
of two years, is able to say good morninj
if I enter your house. So, my son takes 13
years to learn that, wherea, your son takes
only two years. -\nd unfortunately, both
these children are asked to take the same
examin itlon, to compete in the UPSC
examinations. How do you expect justice,
how do you involve the people? Shri
Rameshwar Singh or Shri Dhuleshwar
Meena yas referring to under-developed,
underprivileged classes. What are the
conditions of our society? We have
reports befo e us. There are no schools, no
eachers, no text books, no opportun ties.
At the same time, we have th< qualified
teachers and schools who are minting
money and there are schools which are
giving service also. We are keeping all
these children in the same balance. Unless
this disparity is cleared, unless the opp'
>rtunities are  given, unless the
Go'ernment feels that certain people or
classes who have no opportunity should
be involved, the mind or thinking of the
UPSC will not be chanted, A set of rule,
is to be given to the UPSC. Today we that
ali the classes are asking for reservation.
What for? Tf he enters into the service,
his family benefits, hi; children will b*y»
got educated, tl ey will get better oppor-
tunities, tha’ means coming into the
mainstream. This ig the way of coming
into thf mainstream. So, if that is the *
thinking, the involvement is necessary,
i’or that purpose, the set of rules are to be
changed. What is happening today? Who
enters into the TAS cadre? The father is
secretary in the Central Government, the
mother is irincipal somewhere, the
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brother is a doctor and the sister is an IAS
officer. He has got an access to come to
the TAS examination, pass it and enter
into the cadre. But for another set of
children there is no education
background. Neither father nor mother is
educated with the  governmental
programmes. He has studied in some
residential school. Somehow he ha, got
35 per cent marks and he has become a
graduate. Can that boy compete with a
boy coming from the affluent class? So
unless this thinking of allowing the
people to come into the services— which
means coming into the mainstream of the
society—and of involvement i accepted
by the Government and norms given to
the UPSC, there is no uss of discussing
the selections at all because according to
me this is not selection, but it is only
elimination that the UPSC i, doing.

With this background I support my
friend, Mr. Jaswant Singh who talked
about the written examination and viva
voce. If you doubt the honesty and
integrity of the Members of the UPSC,
there must be stringent action against
them. But they must be given a chance.
What is the purpose after all? Four
hundred marks for the  written
examination and one hundred marks for
the viva. How can you giv, justice even if
you want to? You cannot. So more marks,
more freedom should be given to the
Members of the UPSC so that they can
pick up, they can do social justice. Here
there is no social justice involved in the
elimination process. Even about questions
also, I have already spoken; I do not want
to go again into all these things. I do not
want to say anything against the UPSC.
But X want to bring to the notice of the
Government one concrete example. I still
hold that the UPSC should be above
board and it is above board. Still one
example [ am giving, bringing to the
notice of the Government for it to verify.
One officer was first in the list for con-
firmation from thp Karnataka State
Service. But the UPSC graded him down
to the ninth position.
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SHRI P. VENKATASUBBAIAH: Sir, may [ autonomous bodies ar, still reluctant to
intervene The conduct or functioning of thehave these reservations. And so,
UPSC cannot be discussed here. He knows it whatever directions have come from the
because he is a Member of the KarnatakaHome Ministry have to be passed
Public Servic, Commission. through their Directorate and thay have

SHRI H. HANUMANTHAPPA: I am sorry, to  consider whether they should be
I did not want to go into the conduct ofimplemented or not. So, this anomaly

Members. should b, removed. When all the

SHRI P. VENKATASUBBAIAH: If he has cStablishment charges and 100 percent
anything, let him come and meet me. grants are given by the Government,

whatever directions in respect of
SHRI H. HANUMANTHAPPA.: T thank you. reservation, qualification, etc., are given
1 do not want to refer to that matter. should be followed by the autonomous

1 was just discussing the recruitment. UPSC bodies as well as the public undertakings.

is now recruiting for Central Services Group A

Sir, with these observations, I thank

etc. But there are several public undertakings You for the opportunity given to me.

which, as my friend, Mr. Shahabuddin pointed
out, have got their own rules away from the
UPSC. There is no control from the
Government. In the name of autonomy, in the
name of public undertakings ther, is no control
etc. Those should also be brought within the
purview of the UPSC, or a separate Service
Commission should b, set up and all the reserva-
. tion facilities should be given there. Time has
come now to raise the question of reservation
policy also. In the IAS he can straightaway
come into Group A post for which reservation is
allowed. But for promotions, reservation is
stopped at the Junior Class I level. For higher
posts also reservation should be introduced be-
cause a lot of frustration is being created in the
Group I officers that for a number of year

reservations have not been given for
promotions.
I also support the introduction of

psychological test wherever ther, are sensitive
posts. Instead of dumping the people on some
criteria, psychological tests are necessary,
atleast wherever people are expected to han-
dle-sensitive jobs. About autonomous bodies
also, there is still confusion. They sav the
Government cannot dictate them, they are
autonomous, but the money is that of the
Government. When Government of India itself
is implementing certain directions of the
reservation policy, some of the

% 7 § 99 AT oAt § F ar 3%
gt & afeT T oasfas agrqoR &
mF A dradl w37 4 2 AT F 9w
fafest arga & g ¥ WA E
fF w37 % qAMT T AT WA F0FER
I8 F2eE NIEY Afgq 7 SHCF T
ATeT 9 T T TwAT 2 | HT FF AT
agT v fad &, 1981-82 7Y fr
912 & WIT 39 1984 ¥ T 77 1T FY
v & A1 7@ AT gHIT qIAA qEl AT
@re 4gy F afagi ¥ 93t 7 A
Fal &1 WA w o H ow ava A
FAla R AE 15 F FyC oI 91 2
forer @ #1§ w7 FrRrHE gar & 3y
FF7 A FET & 6 T awer § A
e ¥ SFT 5 4¢ F3d & % 78 fere
S T 2 | T g ar fag
faar & Ate 358 wrfgv & frargr A
g7 eI & 1+ zfefoas fefer ok
e fenie & aga vty wOETT
w1 3R fedy a7 f3amy W
wifgd W afers afaw wimm 7 o
FET & TTF A17 F e F01 AT 1

777 ¥ wifaat ¥ agy @ A1F w6
& & A% TNZTAT Ay TEATE | A
qfswa afaer oy fror 2 211 & g
TR T oS & 99 A & gaer
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ag A0 ¥ SO T AW BT aHAD]
1 AT s g THareH g gl
o T afew T & Arfgai F Fgr M
Fgd ar g s /1T T AT @
AT & AAETFA FTATL | ;T A
et a1 fargraT 41 § Fr arfaat T aga
arfs A1 T w7, & qF A9 FATE |
o 03T § 7 wg I T g F 42 0%-
#2 § FOT I39¢ T4 § AfeT 70T
F1§ AATELr 9EwF gfaq FAGT T
Falgg wsy AT g F 1w ALY
R RTU FEAT ATFET | AT AT
gz7ey AT A5 § Faw friwevia
A F A o gefRarT WA S
firfearr 7t % srrerre a2 wra, fafa
qIrEAT & AET A0 At g AT TTe
ST AT 2 AE EAT 100 TEITHTEAT &
ML TBT AR FAw 100 F ¥ FT
auar g | ol ey & a7 qi-Frew
qfer® TEAT AT A59 7F FF § 7 9O
wrard g1 39 o fadw oo qgi €,
OF FIRT AV 2ITIT H 930 AT 0F
HEE AETE H AT I8 R H @FAOAT

oF AT FRAT 71T ¥ e #, T

ar fagre ¥ o5 ¥ wqr swzi o e qEw
QA faesE s A5 @ arwar
wrireifes warfyRes § &fe @ 99
FT TIT AAS T Y ALHTL A A 3T
ar g AT A Ty 2 oG ow w2,
FEAT & TOHT Fg1 arat @ e qn @
TH 1 AT, ag wE T owwar
aETAA H 7 TA e H wwt av g #
afer o 7 gl 1 F§ frogE
arfadt ¥ o 2q T o & W
T qHE § 39S faardd & g f
aFFT 291 wrE T wrE qure gferw
afaq ST v aifgd | A
F wrad F A are o forar 7 wres
garfea vd afgd | g am oy i
€A RAtT FFATE, "y A 9T g
- fafey =1 7 T sfew gor e 2t

Bill, 1984

ST ¥ AR FH A, T FHT, Al
TF AT 49 921, GNTEE & w9 q
oYz 3d da fr a1, § ooy § war
qrarsqaFy Fa 17 & gt ®
Feareqms F< 21 97 AT TZAT eqTT HT
faar a1, o= & ATF H ogerr AW
fowed ghwr, a1 Sew fEar @,
gréwTe ¥ faare ¢ faar qiw AE
ITHT AT FC AT 1 IHF AR AWK
w£ qiry W12 & Bad g1, IAN wf=d
T2TT T AT BHAT § qE @A FET
€\ IR agT wE aet ¥ wgr fy
HTAT T AMZAT FT T F99 §7 797
difew &<ar 21, w8 a1z fagar &),
w=a1 39z fagt 21 417 maz 18 4w
T AR AT EF GFIAA FT HPAT &1
1 IARY FL0 A7 0T T 3T qA
% fawar &1, wAs are § S @,
FAET IAC 7T 577 @1, EH1 § w@Ar
@, SR AFAE wT gAar g ?
Oqrfoe To THo ?,ﬁmgmﬁ@f
wfieae & v ardf & a7 F a1 80-90

© qedE w2t &7 AT ga gy ¥ g

& ¥fe =g ¥l ¥ oo, wron
qaT, FifH OF AT A7 TTAT

& 1 W Fite Gt & s

To UH AR F/ q 2w F 40 G173V
§ @m g # fyas araet s a9-
#0Z 5——10 AT F AT gl 2
AT HY A14T A Fg7 0w wy fFad-
fFA @R g | 94 % UF grReE |,

& AT Y AT AT E, 9 wHAT 4,

fai & 5 gm€o To UHo ¥ HT A
qufEde afaa s doifaae mfz &%
2T\ @ T WTIVT F qARE F0,
T A 3w Fafew gnit 1 ar § ag
731 § f ®rE aa AT FremT g
fir fras wezz awar g1, i &
w1 frare w7 7% 399 forar smq )
uF 1T #§ HWT Al g g, i
Soeda w1 A faar §, F foegee
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[=r =iz 7iw]

®E & & W< W50 a9 §, 9 ge
dto Tdo o Fzfima & v foges
FIE2 ¥ 9307 § UF WYL ¥eea
fazgeegreas Wi &) Hragrfa 9z
gm fufrgr wa FTar 2 Az
Yezz Tt gHT  §, 40 AT
T § OF WL AR 6341,
qraat, 147, €9 q7g ¥ fowed & fgtr
qargas fgra & faprfor #ar 58t
s et fgrad fem wwry
e AT FA Ll st g fr
16 9z § ar 84 wrafagy A1, W
forgqee ez #t faade 57 fear ale
f%z 85 86, 87, AT &% & 77 /T FH|
7 agqfrazgr arg & foc Oeeewr st
33 grm 1 ag vy fig agE qa
feadors @ FAST Waad ¥l QAT )
3§ g1 2z 4 qfers  afgw s
*7 E At AT T T UL Fre @
8 | 48 wamer &, 4 Fyr P o e @
&Y axry freew & foaeaws &1 9%
fgmma & wai afi ¥@ & | sAw
fgara & gae) foofidon son wfga
q F g ARAE |

gt fedy afaas wonfqws €
ag 3r% 2 fiv fawwae g we @ao
# fawd faat 3o ard Foam 70 7€
¢ frerer greg & ser Ao @ ol Tw
wE w1 XA qifgd 5 frrawg & 9
9T A D A1 AwA # ) goferafar
afeas § w1 fagawt Oiaar § v
forew' 17 TInaeogs 1 ag wd)
T §1 w9 gt wezw & SnidEm
® g 7§ 17 99 & ag Aew’ A
#fen frgger 7w # owm W
wfmatE ) wrdagdmagfs
@ a@ #1 veqidifea warfador fedy
% qOwA 3§ ghar f Ay deidEn ) fiF ¢
ard ¥, FNEza ¥ e fen q

Bill, 1984

#fwa wrgTm N fadery ¥ 999 43
freqer sreza & & afrw fogges
@7 T Y Adf A fada F oweee
ag My argFe fogzqz @, ag vt R,
ag AT 1 gar Jufgd | gEIRT
maar @ e w7 + feda © vz
forggez w15z # A1 AT @y T A
wr# Afya axgarmrg fs W
AT gre AT AR | 9w ge Mo
THe e % wfeqd I} @r 3.—-“'65
ot oz 9t f5 gav fadews ¥
R € N I Fregaa w7 ¥ AT T
Sq o T UF . "o TEAT B AT INFY
agr wifgd fa Fon wrwd % w1 a1 3
T I8 AHA FT AT R G FET
wifed | WW e 7# fx agh w9
LERER Erd G GO E EER- IR A
aff Afwa et amt gl #91f
& A7 HATT IFW B, AL CAAL T4,
®TY % s, 007 F fefyaefea 4
W AT £, TALT AT I AT AT
agwd afgd, ag Tt o g ffasd
wafed wias W) wamigw fir-
frsft ar w1€ arew A g wifgd
TRREF AT H | uF qre A qrfaa)
W w137 ) € fr xad fra W%
ot ford w59 & A g fo wHe
#ro ¥ WX ¥F wiee wvw wifgm,
frrara TpadE Wit 19Ty 7 31T W
] ¥% WiFe 51 5 foa-feg waww #
faas & S1T sz *1 sommrar snfer
fa o dwarr § oo w1, taar 19
2 'ﬂaﬂ{a 9To THo #Hlo ﬁﬂfaﬂ‘
¥ fr (awa ®'92) Jaemr o v
&, T ac e A a A %
W~ WRT ¥T 7Y 40 dwam ¥ g
FA? WAA TRTFIF @ AwAN
¥ ey ¢ faar sme )

uF q17 AT wg £ § anrey T
g fo Y afrafddiar 8, ag ot @) o
€ fr oy Aoy v v Avee
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ZTegea 1 qaan g Al w7t | A4
veafeanz 34 fn ag #ar 8, TCag F30
fo q@am g far am Fan gt og
o & wfeg gfaafadia Mz 1.
qfssrs AFEr  ATATERWA,  qrEAE
AFET  WAACIANT &, G ATHIT
Fai atey I wE RfE T 91 Tao
wite & T XAHT TPEAE grar wfzg
1T feadna a1 v gy qrfassm |
) g o) OF 9% F 47~ TG 7T,
WgAFE HIETH TUE FT438 1 ST AFAAT
%) 2 B gawr oa-fagr oo 2,
A& & o7 A6 ) Fam g

a1 zafag wraz e &, w99
7.9 %A 9z 7 A1 wifge 5 fa-fam
WA & TRAT 71 T AT IE AA
QU T | G- Tro TAH Ao 7T TI 1%
WY faE swar %ifeq

AT FF §T F srTaT wiFar wzn
HTETE |

THE  VICfi-CHAIRMAN  (SHRI

SYED RAHMAT ALI): Reply by the
hon. Minister

SHRI P. VENKATASUBBAIAH: Mr.
Vice-Chairman, Sir I thank all the hon.
Members who have participated in this
discussion on the Report of the UPSC .
Sir, this debate is unique in or s sense thot
the persons who have p trticipated in it
have got a backg ound and knowledge of
the working of the service commissions.
Two Members, if I remember correctly,
wc rked in the State Public Service
Commissions, Mr Hanumanthappa and
Mr. Meena, and Shri Shahabuddin was an
eminent civil servant before he- joined
politics. Several othe: Members have
thrown some light aad have given some
useful suggest ons. I would certainly pas?
on those- suggestions to the UPSC for
their consideration and necessary action.

Sir, I am also glad that all the Mpmbers
p; id compliments to the objectivity ,md
impartiality of this
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premier organisation which recruits a
large number of people to run
Government at Centre, and I am thankful
for their complements paid to the UPSC.

Sir, I may also point out that the UPSC
is headed by an eminent person, by name
Dr. M. L. Shahare. He comes from a
Scheduled Caste, and there is one
eminent Member who belongs to a
Scheduled  Tribe also. Sir, the
composition of the UPSC is done in such
. way that it gives representation to all the
regions and to all sections of the society.
So, in conformity with it, the selection of
the Members is being made from time to
time.

SHRi NARENDRA SINGH. What
about backward classes?

SHRI P. VENKATASUBBAIAH:
Yes, backward classes also.

SHRI NARENDRA SINGH: No. there
iy no Member from backward classes in
the UPSC.

SHRI P. VENKATASUBBAIAH: Sir,
we will consider that aspect of the matter.
Sir, I would start with what the Prime
Minister has said in this connection. In
the inaugural address while opening the
Conference ot Chairmen of Public
Service Commissions held in New Delhi,
the Primt Minister laid stress on providing
more equitable opportunities for the
candidates from the rural areas for getting
into the administrative services and posts
under the Government of India. She said:
"In the assessment of candidates, the
stress has to be not so mugh on superficial
brightness or more scholastic intelligence
but more on persons who are sound and
earnest, who have character, courage,
confidence and staying power and also
willing and able to learn as they ’go
along."

Sir, I have to place before the hon.
House the present system of working of
thp UPSC. So far as the Personality Test
iy concerned, the marks haVe been
reduced to the minimum. Only 250 out of
a total of 2050 has been allotted for the
Personality Test. In
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[Shri P. Venkatasubbaiah]

this connection, I would like to inform the
House that in this year's All India Services
Examination, , candidate who did not appear
for the viva voce hag bee, declared eligible for
All India Services. So we have taken steps at
th, UPSC also to see that no handicap or
disadvantage is placed on a candidate who
comes from the rural area. This ha baen done
to ensure that the Personality Test does not
operate much to th, disadvantage of the rural
candidates because of backwardness of the
surroundings in which they are brought up, in
competing with persons or candidates brought
up in the urban surroundings. The marks
allotted for the Personality Test are
insignificant compared to the to'al marks.
Apart from this, in the Personality Test itself,
the Board interviewing the candidates takes
into account the background of the candidate
also.

Sir, Shri Shahabuddin has made certain
valuable suggestions. Mr. Jaswant Singh, an
eminent member of the Defence Services, has
also made some useful suggestions. The first
suggetion made by Mr. Shahabuddin was with
regard to the proposal to increase th, number
of members of the Union Public Serviee
Commission. Sir, it has been received by the
Government. The proposal is to rais. the
number of members, excluding the Chairman,
from eight to ten on the ground that the
membership of eight was fixed as early as
1959 and the work-load has increased
considerably since then. This proposal is under
the consideration of the Government.

Sir, >ano*her suggestion made was with regard
to relieving the UPSC in its work-load. Already
recruitment to Group C and E> posts is outsidg
the purview of the UPSC Tn respect of non
tychnical posts, Group C and D, recruitment is
made through the Staff Selection Commission. In
the ca<?e of Assistants in the Secretariat and
Stenographers, Grade C, recruitment still
continues to be with the ;
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UPSC. These posts ar, in th, scale of Rs.
425—800, which ordinarily are in Group C.
But for special reasons the  classification of
these posts has been made as Group B non-
gazetted. Consequently the UPSC continues
to b, associated with their selection.
Considering the level of the posts, we had
suggested to the UPSC that they may consider
entrusting them to  the Staff  Selection
Commission so that the pressure of work
on the UPSC may be reduced. The UPSC,
however, have not agreed to the proposal and
they intimated tbat they would be in a position
to handle this recruitment also without much
difficulty, particularly because these posts
continue to be in Group B.  So this matter
had been referred to the UPSC.

Sir, Mr. Shahabuddin also made a
suggestion about recruitment to public sector
undertakings.  Sir, the publie sector
undertakings fall under a different category
and as per the Constitution, they cannot come
under the purview of the Public Service Com-
mission. Shri Shahabuddin has made a very
useful suggestion. He referred to the need for
opening coaching centres for minorities. I can
assure him and this House that Government is
seized with the need for such coaching centres.
For example, the Ministry of Education is
currently discussing the details of a suitable
scheme for opening such centres in UP with
the State Government. The matter is being
pursued with the Agra, Lucknow and
Gorakhpur Universities.

I have also dealt with the Civil Services
examinations. Shri Jaswant Singh also said one
point with regard to +he imbalance or the
disadvantage suffered by a candidate whose
subject Was something different. He quoted
\about the advantage wliich a student will have
whose subject is mathematics. The main
examination consists of two parts; written
examination and interview test. The written
examination consists of eight papers: Paper 1;
Indian languages; Paper 2. English-.
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Papers 3 and 4 j General Studies Papers 5
& 6: First < >ptional. and Papers 7 & 8:
Second 1 >ptionals. I don't think that any
disadvantage is suffered on account of
tilese various disciplines and I do not
know whether anything could be don, to
alter the situation or to give more marks
to make good the disadvantage a
candidate suffers because of the subject
he takes. I do not know about this matter,
whether and how thi,; could be examined.
I will find out, whether there is any force
in this argument and whether it requires a
iy consideration by the UPSC.

As regard.: a® "¢ appointments, the
UPSC have referred to ad hoc
appointments being continued  and also
being made without consulting the
Commission  even though  the period
for which the ad hoc appointee held the po
t exceeding one year. Under the
UPSC Exemption From Consultation
Regulations, 1958, the departments
of the Government should make
temporary appointments without con:
ultation with the UPSC if the period of
such temporary appointments is not
expected to last more than a year. The
practice, however, had Been that such
appointments are being made without
consultation for the first one year and the
Commission are  “pproached thereafter
in a routine ii ;hion. The idea behind
the Exemptii n Regulation, has been that"
where « ven initially it is known that thg
ap] ointment o, an ad hoc basis is like y
to extend beyond one year, consultation
with the UPSC would be nee led. It i
only where the initial estimate itself
showed the need for ad hoc irrangement
for a short period that I uch consultation
was not necessary. vtinistries have
been i" formed in th: 3 Department's
letter that such temporary arrangements
should ordinarily be made within the
powers of the Mini;-try for a period of six
months only and immediate steps  be
taken to ma; e regular recruitment so that
regular arrangements ar, available before
the expiry of one year

and Reffulation Amdt. 126

Bill, 1984
of the initial recruitment on an ad hoc
basis. Unfortunately, despite tiiese

instructions ad hoc appointments con-
tinue to be made for various reasons. But
we will pursue this matter again with the
concerned Ministries that this should be
dispensed with as expeditiously as
possible...

SHRI SYED SHAHABUDDIN: In-
cluding your own Ministry.

SHRI P. VENKATASUBBAIAH: The
Commission hav, stated that instances
continue to occur where the vacancies
initially reported do not bear any relation
to the number of vacancies finally
reported  for being filled. Th,
Commission have also indicated some
examinations where such phenomenal
increase in the number of vacancies had
taken place

A study of the cases reported by the
Commission has revealed that in every
cSse almost the (arne action...
(Interruption)

5P.M.

Sir, he also suggested that there should
not be any undu, disparity between the
actual vacancies notified officially and
the final vacancies filled up. It is quite
valid. We shall look into this and see
what can be done about it.

A, regards the delay in offering ap-
pointments, steps have been taken
recently to expedite tRe process of
verification and antecedents, r hope these
delays will be reduced in future.

Sir, he also mentioned about the
standard of education. Sir, we are not
responsible for this. After all, till recently
education was a State subject ,nd it was
brought in the Concurrent List very
recently. Various Universities have
various standards. From the Government
side w, cannot do much. It is for the State
Governments ...

SHRI SYED SHAHABUDDIN: Mr.
Vice-Chairman, Just to correct the
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[Shri Syed Shahabuddin] record. The
maintenance of standard of higher
education has always been ihe
responsibility of the Central Government,
eve, before education became a
Concurrent Subject.

SHRI P VENKATASUBBAIAH: Sir,
about th, backlog of recruitment,
recruitment by the UPSC is a continuous
process going from one year to another.
As has been explained by the UPSC
themselves in their report, the increase in
the cases carried over by 130 posts is due
to alterations made by the requisitioning
authorities. No doubt such changes should
not generally be made, but if for various
reasons alterations axe made, recruitment
process of. the UPSC will naturally be
delayed. They have also pointed out that
of th, pending cases at the end of th, year
326 cases involving 631 posts were
received by them in the last quarter of
1981-82.

Moreover, there has also been a
considerable increase i, the number of
applications, which naturally increases
the time taken for recruitment. As against
58,748 applications received in 1980-81,
79 314 applications were received in
1981-82.

Sir, about the delay in DPC, instruc-
tions have been issued for holding DPC's
regularly. If for any reason DPC's are not
held in a year, subsequent DPC's are
required to consider persons' based on
year-wise vacancies, (Interruptions),

Sir, Shri Jaswant Singh made some
suggestions regarding the relaxation of
educational qualifications. There is a
provision in the Defence Services Exa-
mination Rules that a candidate can be
admitted provisionally, subject to the
production of proof of passing the
required qualification by a particular date.
Some of the candidates fail to submit
such proof by the snecified date and
*herefore their candidature is cancelled.
However, having pas3°d the
examination conducted by the
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UPSC, if they subsequently produce
proof of educational qualifications, they
are admitted to the subsequent course
without any Iresh UPSC exa-mina'ion. I
may assure the hon. Member that no
candidate who is not educationally
unqualified is ever admitted to the
Military Academy.

Shri Ramachandra Rao has made
certain suggestions about the need for
holding more workshops by the UPSC.
"We shall bring it to their notice.

Reference has also been made re-
garding ad hoc appointments Government
is also quite concerned about it.
Instructions already exist that ad hoc
appointments should be resorted to only
when it is absolutely unavoidable.

About the rural background, several
suggestions have been made. Sir, it is not
the first time that it has been don,. Of
course, the hon. Members are very
conscious of the matter. They feel that the
recruitment is more in favour of the urban
youth than the youth in the rural areas.
Sir. T have also touched on this in my
opening speech and 1 have also
enumerated the, various steps taken by
the UPSC in order to narrow down the
imbalance. Sir, coaching centres have
been arranged and we have it in such a
manner that the people from the rural
areas may get the maximum benefit out of
it, more so the people coming from the
Scheduled Castes and Scheduled Tribes
who have got these handicaps. I know the
feelings of persons like. Shri
Hanumanthappa and Shri Ramachandra
Rao. It is also a fact that a person
coming from an affluent family in a
higher echelon of the society hag got the
initial advantage over those people who
live in the rural ar*as where there are
no educational facilities or where there
ar* several social disabilities.

Sir, T have tried to meet perhaps some
of the very important  points
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raised by ths hon. Members in this |
diccussion. A id / once again thank ! the
hon. Members for having made
valuable suggestions.

SHRI1 SYED SHAHABUDDIN: I had j
suggested som >thing about the Mandal
Commission— eservations in  respect
of Other Backward Classes--------

SHRI P. VENKATASUBBAIAH: It
has been ebated and discussed in this
House a id the Government has made its
stand very clear. I need not reiterate Hon.
Members know all these things

I once again thank all the hon. Mambers
wh- have participated in the : discussion ai
d who have made valuable suggest ons
whijh will be com- j municated a; d
conveyed to the Union Public Serv ze
Commission for their consideratioi.

MESSAGES FROM THE LOK S
ABHA— Contd.

I1. The Garesh Four Mills Company
Limited (Acquisition and Transfer of
Unde takings) Bill, 1984

I11.. The Co nptroller and Auditor-
Genera s (Duties, Powers and Conditi
>ns of Serviee) Amendment B 11,
1984.

ADDITIO *AL SECRETARY; Sir, I
have to -eport to the House tbe

following messages received from the
Lok Sabha, signed by the Secretary-
General of the Lok Sabha:—

@

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose the Ganesh
Flour Mills Company Limited
(Acquisition and Transfer of
Undertakings) Bill, 1984, as passed by
Lok Sabha at its sitting held on the 3rd
March, 1984".

ol)

"In acocrdance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I
am directed to enclose the Comptroller
and Auditor-General's (Duties, Powers
and Conditions of Service)
Amendment Bill, 1984, as passed by
Lok Sabha at its sitting held on the 3rd
March, 1984."

Sir, I lay a copy of each of the Bills on

the Table.

THE  VICE-CHAIRMAN  (SHRI

SYED RAHMAT ALI): The House
stands adjourned till 11 a.m. on Monday.

The House then adjourned at
nine minutes past five of the
clock till eleven of the clock on
Monday, the Sth March, 1984.



